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Title Suit (Divorce) No.37/2020. 

Contd… 

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 

LAKHIMPUR, NORTH LAKHIMPUR. 
 
Present: Syed Burhanur Rahman, A.J.S., 

  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 

  

 Title Suit (Divorce) No.37/2020. 

 

Smt Parishmita Gogoi, 

D/o Sri Hema Gogoi, 
R/o- Veterinary quarter, Charaimaria, 
Mouza- Nakari, 

P.S. North Lakhimpur,  
Dist. Lakhimpur, Assam. 

…..…..........Petitioner. 
                  -Vs- 

                             
Sri Tirtha Bora, 
S/o Lt Deba Borah, 

R/o- Ulubari Angarkhowa,  
Mouza- Kamalabaria, 

Dist.- Lakhimpur, Assam.  
…............Respondent. 

 

Advocate for the Petitioner    : Mr G. Saikia. 
Advocate for the Respondent : None. 
 

Date of Hearing                     : 01/04/2022. 

Date of Judgment/Order         : 01/04/2022. 

 

    JUDGMENT/ORDER 

1) The petitioner has filed a petition under Section 13 

(1) (ia) read with Sections 24, 25 and 27 of Hindu 

Marriage Act, for decree of divorce. 

2)  It is stated by the petitioner that the petitioner 

married to the respondent on 09/07/2018 according 
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to Hindu rites and after marriage both the parties 

started their conjugal life. After one month of their 

marriage, respondent started demanding dowry on 

various occasions from her and in failure of providing 

the same, the respondent tortured the petitioner 

physically multiple times. On 08/06/2020 and 

06/07/2020, the respondent physically assaulted the 

petitioner without any reason causing grievous hurt 

to her and evicted her from the house of respondent. 

And the petitioner in order to save her life went to 

her paternal house. It is also stated that on 

10/07/2020, the petitioner filed an F.I.R. in the 

Panigaon P.S. and accordingly, a case was registered, 

and in connection with the aforesaid case, G.R. Case 

No.1365/220, under Section 498 (A) of I.P.C. is under 

trial. It is further stated that the petitioner had left 

movable properties and a complaint being C.R. Case 

No.27/2020, under Sections 406 and 420 of I.P.C. 

has been filed for recovery of the same and for 

punishment of the respondent according to the law. 

It is further stated that the petitioner is a student of 

5th Semester, pursuing in the North Lakhimpur 

College, and she has no source of income and 

completely depends upon her father, and 2 years 

have elapsed since the date of their marriage. 

Therefore, the petitioner has prayed for decree of 

divorce and reliefs by way of alimony, maintenance 
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and other appropriate relief along with the cost of 

the petition.  

3) Upon perusal of the record, it reveals that vide order 

30/11/2021, this Court initiated ex parte proceeding 

against the respondent, as the respondent is not 

participating in the instant case. 

4) The petitioner has submitted evidence on affidavit of 

3 witnesses, namely, P.W.-1 Smt Porishmita Gogoi, 

P.W.-2 Smt Moniprobha Gogoi and P.W.-3 Sri Jun Das. 

As the respondent did not appear before the Court to 

stand against the petitioner, the stands of the 

petitioner are validated. 

5) Today the petitioner has filed petition (supported 

with affidavit) bearing petition no 175/22 with the 

prayer to pass a decree of dissolution of marriage 

without the alimony and maintenance. 

6) Considering the matter in its entirety, this Court is of 

the considered view that there is no impediment in 

granting the decree of divorce.   

7) Consequently, the instant petition for divorce is 

hereby allowed ex parte. Marriage solemnized 

between the petitioner namely, Smt Parishmita Gogoi 

and the respondent Sri Tirtha Borha is dissolved.  
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8) Prepare a decree accordingly within 15 days from 

today. 

9) Disposed of accordingly.  

Given under my hand and seal of this Court on this 

the 1st day of April, 2022.     

       

                                                        ( Syed Burhanur Rahman )     

                                                          Addl. District Judge (F.T.C.),   
  Lakhimpur, North Lakhimpur. 

 

Certified that the Judgment/Order is typed 
to my dictation and corrected by me 
and each page bears my signature. 

 
 

 
  ( Syed Burhanur Rahman )    
  Addl. District Judge (F.T.C.), 

 Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by: 

Sri Montu Kherkatary, Stenographer. 


